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IN 'I'HE fENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, 

I JAIPUR 

Date cf order: 27.8.02 

CP No.l08}200l (TA No.4/99) 

S.M.Goyal · s/o late Shri Jugal Kishore, r/o 52/4, Agrasen 

Nagar, Aj~er. 

•• Applicant 

Versus 

l. H.M.Carie, IAS, Comwissioner, Kendriya 

Vidyalaya Sangthan, Saheed Jeet Singh Road, New 

Delhi. 

2. S.K.Jain, Aseistant CoiPrr'i ss ion, Kendriya 

Vidyalaya Sangthan, Jaipur Region, 92, Gandhi 

Nagar Marg, Bajaj Nagar, Jaipur 

Reepondente 

Mr. Rajendra Vaish - counsel for the applicant 

Mr. V.S.~urjar - couneel for the reepondente 
! . 
I 

CORAM: 

HON'BLE MR. H.O.GUPTA, MEMBER (ADMINISTRATIVE) 

HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDICIAL) 

0 R D E R (ORAL) ---
This Contempt Petition haE been filed for the 

alleged 'disobedience of the order of this Tribunal dated 

24.4. 2001 pa esed in TA No. 4/99. The learned counsel for 

the reepondent-contemnere submits that the order of the 

Tribunal hae been compl i eo. The 1 earned couneel for the 

applican~ eubiDits that the order has not been fully 

cowpl i eo, in as much as, the HRA en the increased airount 

of salary as per increiDente has not been paid. This 
I 

additional HRA, according tc hiiD, works cut to Re. 2386/-. 

Except this, 
! 

all other directione cf this Tribunal have 

been cc~plied, as subiDitted by the learned counsel fer the 

I 

I 
I 
I '({, ------- -

I ~ 

I 
I 



f 

: 2 : 

applicant. 
. I 

'Ihe learned coune:el for the respondent-

conteroner~ subroi ts that he came to know about this only 

after the rejoinder was filed by the applicant. The 

learned . :counsel for the respondent-conteronere further 

subroitted' that this aroount, if lawfully due, shall be paid 

to the applicant within 8 weeks from today. 

2. In view of above subroissions, this Conteropt 

Petition is not roaintainable and therefore, dismissed. 

Noticees are discharged. 

~~llfjj/()~ 
(M.L.~UHAN) 

. _..,.., 

.O.GUPTA) 

Merober (Judicial) Merober (Adroinistrative) 


